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[Shrl Raj Bahadurl 

there, eieht were .~  there be-
fore the hOstilities broke out in tbe 
'lpen and only 11 did not care for 
OUf persl,laston and t ~  we lost 
~  of our .oods. 

Shrl Hath ral: He aaked aIbout re. 
~ t  steps. 

Mr. Speaker: He gave them in that 
atatement. . 

8bI'l Natll Pai: One thing was re-
medial steps; the other was retalia-
tory. He detailed the remedial steps 
in that statement. What about the 
retaliatory steps, the only lanlluale 
that Pakistan underst&nca. 

Shrl Raj Babaclur: That also, I 
IUbmit, is included in the statement. 

Mr. Speaker: That is what I am 
"YUlg again and again. 
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aM Raj Bahadur: May I ju8t lay 
one word about your tn.tructlona, 
Sir? Do you want in that statement 
complete list of all the cargo that had 
been offtoadedT 

Mr. ,speaker: If it is not possible 
be might indicate so in his amwer. 

Shri ltaj Bahadar: It is not possi-
ble and It would not also be in public 
in~ .. , . (Interruptions'.) 
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Shrl Surendraaath DwiV'edy (Ken-
drapara) : Sir, I had requested you 
to ftx a elate for the discussion of the" 
statement made by the Prime MinJa-
ter here that day. 

Mr. rSpelaker: That is what r am 
submitting. I have Bsked the Prime 
Minister whether government is mak-
Wi any motion. I find it difficult to-
lay that the PM's statement should be 
disCUlSed. It ,hould be put in some 
other form. I haVe made  enquiries 
and let me have that information. 
Then we will see in what shape or 
form we can have it. 
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8bri P. K. Dee (Kalahandi): The 
itatement on the food situation could 
'also be discussed. 

•. Speaker: It cannot be had: like 
this. Order, order. Let us proceed to 
the next item of business. 

II .•• brI. 

PAPERs LAID ON THE TABLE 

A.J\4DQ1MQfS TO KmALA ~  Am) 
COMMBIlCUL EITABJ,ISHMDlTS 

Rvw. THII ~  IN.ruRIU 
(ElI4EJtGENcy) AMDlDl\4ENT RzauLA-

mONS, ADDITION ro TJO: FUtST SeRE-

DULl!: TO INDUSTRIAJ. DpPUTES Ar:.r, 

AND REPoRT OF emu INSPECTOR OF 
J4nn:s 

'l'he Dep1Jty MJnIster in the Ministry 
01 Labour anti Emp!oyment (Sbrl R. 
, 1[. Malviya): Sir, on behalf of Shri D. 
Sanjiva),ya, I beg 

(1) to re-Iay on the Table a 
COpy of Notification No. S.R.O. 181/ 
84 published in Kerala Gazette 
dated the 16th June, 1964, makin, 
certain amendments to the Kerala 
Shops and Commercial Establish-
ments Rules, 1961, under sub-sec-
tlon (5) of section 34 of the Kerale 
Shops and Commercial' Estblish-
ments Act, 1960, read with ciause 
(c) (iv) of the Proclamation 
dated the 24th March, 1965, issued 
by the Vice-President discharging 
the functions of the President, in 
relation to the State of Kerale. 
[Placed in Library. See No. LT-
4919/65]. 

(2) to lay on the Table a copy 
each of the following pepers:-

(1) The Personal Inhlries (Emer-
gency) Amendment Regula-
tions, 1965, published in Noti-
fication No. S.O. 9085 ira 
Gazette of India dated the 2nd 
October, 1965, under sub-sec-
tion (7) of section 3 Of the 
Personal Injuries (Emergency 
Provisions) Act, 1962. [Placed 
in Library. See No. LT-D082/ 
85]. 

(ii) Notification No. 37563/H2/651 
HLD published in Kerala Ga-
zette dated the 6th July. 1965. 
adding Fertilisers industry to' 
the First Schedule to the In-
dustrial Disputes Act, 1947. 
under s ~s ti n (3) of lec-
tion 40 of the said Act. 
[Placed tn Ub"41rt1. See No. 
LT-5083/65]. 

(iii) Report of the Chief Inspector 
of Mines on the fatal accident 
in Ena Colliery, Dhanbad, Oft 
the 24th July, 1965. [Placed 
in Library. See No. LT-58W 
ftJ. 

11.112 ...... 

RESOLUTION RE; CONTINUANC$' 
OF PROCLAMATION IN RESPXCT 

OF KERALA-contd. 

Mr. Speaker: We will now take up 
further discussion of the resolution 
moved by Shri Hathi on the 3rd Nov-
ember 1965 namely:-

"That this House approves the 
continuance in force of the Procla-
mation dated 24th March, 1965 in 
respect of Kerala issued under 
article 356, of the Constitution by 
the Vice President, discharging 
the functions of the President, for 
a further period of six months 
wtth eft'ect from 11 th November, 
IIJ85." 

Shri' Harl Vishnu Kamath (Hoshan-
,abad): Before the affable Minister' 
reBwnes hiB speech, may I by yOIU' 
leave, raise a point of order cum cllU'i-
ftcation? On Friday, the Minister-

Mr. Speaker: He ought to have in-
formed me so that I would havc also 
been prepared for something that 
comes up. 

Shri Bart Vishnu Kamath: The point 
is that in the speech that he made on 
that da'Y, he has tried. to gl0811 over a 
serious blunder that the Governor of 
Kerala committed ill the report. •  • 


